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ERRONEOUS  ASSESSMENTS BY INCOME

Tax OFFICERS
*683. SHRI NARENDRA KUMAR

SALVE :_ 1liW the Minister of
FINANCE be pleased to state :

AUGUST 26, 1968
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(a) the number of orders made by
the Commissioners of Income Tax in
the last six financial years under section
33B of the Income Tax Act, 1922 and
Section 263 of the Income Tax Act,
1961, modifying orders of the Income
Tax Officers because they ware found
to be erroneous in so far as they were
prejudicial to the interests of revenue;
and

(b) whether any action is taken
against the Income Tax Officers whose
orders the Commnssnoners of Income
Tax had to modify?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a): 4,484.

(b) In a large number of cases.
mistakes are honafide and come to
light either as a result of inspection.
internal audit or revenue audit. Some-
times the ITOs themselves draw atten-
tion to the under-assessment as a result
of information coming to their notice
later. In certain other cases, action is
taken as a result of the judgments of
Supreme Court or High Court delivered
subsequent to the passing of the
original assessment orders. In all these
cases, since the original assessment was
bonafide. no action is taken against the
ITOs. However, where the Income
Tax Officers have been found to be
negligent, or where malafides are sus-
pected, appropriate disciplinary action
uhder the Central Civil Services (Classi-
fication, Control and Appeal) Rules is
taken against the erring officers.

ASSOCIATED JOURNALS LIMITED

*684, SHRI N. K. SOMANI :
SHRI N. SHIVAPPA :

Will the Minister of FINANCE
be pleased to state :

(a) whether the Associated Journals
Limited, New Delhi has recently issucd
debentures of the value of several lakhs
of rupees;

(b) if so, the details thereof; and

(c) the basis on which permission
was given by his Ministry to the
Company to issue debentures?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) to
(¢).. The company has not been
issued any consent by Government in
the recent past to issuc any debenturcs.
Consent of the Ceniral Government
under the Capital Issues Control Act.
1947 is not necessary for the issue of
debentures of a value of Rs. 25 lakhs
or below. Information whether the
company has issued debentures of
Rs. 25 lakhs or below is being collected
and will be laid on thc Table of the
House.

PayMENT oF EXCISE Duty By OiL
MiLLs oF NARELA (DeLHI)

*685. SHRIONKARLAL BERWA :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Govern-
ment do not exercise proper check on
the stocks of raw material and goods
manufactured in the various oil mills
in Narela, Declhi;

\b) whether it is a also a fact that
goods worth lakhs of rupees arc being
sold by them without paying any excisc
duty: and

(c) if so, whether Government pro-
pose to hold any inquiry into the matter
and take suitable action?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) It
has  been  reported by the
Collector of Central Excise. Delhi

BHADRA 4, 1890 (SAKA1)
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that the oil mills in Narela, Delhi
manufacture only unprocessed vegetable
non-essential oils which are exempt
from payment of excise duty leviable
under the Central Excises and Salt
Act. 1944. These oil mills are also
at present not required to be licensed
by the Central Excise authorities. In
view of this the Central Excise Depart-
ment does not exercise any check either
on the oil manufactured or the raw
materials used by these mills.

(b) and (c). Do not arise.
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